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 (स0ं पटना 1681) पटना, शुĐवार, 17 अÈ तूबर 2025 
 

——— 

 laŒ ,eŒ&2&06@2025&35—fcgkj fo/kku lHkk vke fuokZpu] 2025 ds volj ij ,fXtV iksy ls lacaf/kr Hkkjr 
fuokZpu vk;ksx] ubZ fnYyh dh vf/klwpuk la[;k&576/EXIT/2025/SDR/Vol.I fnukad 13-10-2025 loZlk/kkj.k dh tkudkjh ds 
fy, fgUnh ,oa vaxzsth esa izdkf’kr dh tkrh gSA 

 fcgkj&jkT;iky ds vkns’k lss]  
 fefFkys’k dqekj lkgq] 

la;qDr lfpoA
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 Hkkjr fuokZpu vk;ksx 

——— 
vf/klwpuk 

fuokZpu lnu v’kksd jksM ubZ fnYyh 110001@fnukad 13 vDrwcj] 2025 

सं. 576/एिÈजट/2025/एसडीआर/ख᭛ड-I—यतः  िनवाŊचन आयोग के Ůेस नोट Ůेस नोट सं. ईसीआई/ 
पीएन/316/2025 और सं. ईसीआई/पीएन/317/2025 दोनो ं िदनांक 06 अƃूबर, 2025 के जįरए घोिषत िबहार 
िवधान सभा के वतŊमान साधारण िनवाŊचन एवं 7 राǛो ं के 8 िवधानसभा िनवाŊचन Ɨेũो ं (अनुलưक के अनुसार) के 
उपचुनावो ंके िलए कायŊŢम की घोषणा कर दी गई है; और 

2. यतः , लोक Ůितिनिधȕ अिधिनयम 1951 (संƗेप मŐ लो.Ů. अिधिनयम, 1951) की धारा 126क मŐ यह 
िविनिदŊʼ िकया गया है िक "(1) कोई भी ʩİƅ कोई िनगŊम मत सवőƗण नही ंकरेगा और िकसी िनगŊम मत सवőƗण के 
पįरणाम का, ऐसी अविध के दौरान जो िनवाŊचन आयोग Ȫारा इस संबंध मŐ अिधसूिचत की जाए, िŮंट या इलेƃŌ ॉिनक 
मीिडया के माȯम से Ůकाशन या Ůचार या िकसी भी Ůकार की अɊ रीित मŐ Ůसार नही ंकरेगा।  

 (2)  िनवाŊचन आयोग, उपधारा (1) के Ůयोजन के िलए, िनɻिलİखत को ȯान मŐ रखते Šए साधारण आदेश 
Ȫारा तारीख और समय अिधसूिचत करेगा, अथाŊत :-  
 (क)  साधारण िनवाŊचन की दशा मŐ, वह अविध मतदान के पहले िदन के संबंध मŐ मतदान के िलए 

िनयत समय के आरंभ होने से शुŜ होगी और सभी राǛो ंऔर संघ राǛ Ɨेũो ंमŐ मतदान 
समाɑ होने के आधे घंटे तक जारी रहेगी;  

 (ख)  िकसी उप-िनवाŊचन या एक साथ कराए जाने वाले अनेक उप-िनवाŊचनो ं की दशा मŐ वह 
अविध मतदान के पहले िदन से ही मतदान के िलए िनयत समय के आरंभ होने से शुŝ होगी 
और मतदान समाɑ होने के पʮात् आधे घंटे तक जारी रहेगी: 
परंतु िभɄ-िभɄ िदनो ंपर एक साथ कराए जाने वाले अनेक उप-िनवाŊचनो ंकी दशा मŐ, वह 

अविध मतदान के पहले िदन के संबंध मŐ मतदान के िलए िनयत समय के आरंभ होने से शुŝ होगी 
और अंितम मतदान समाɑ होने के पʮात आधे घंटे तक जारी रहेगी। 

(3)  कोई ʩİƅ, जो इस धारा के उपबंधो ंका उʟंघन करेगा ऐसी अविध के कारावास से, जो दो वषŊ 
तक की हो सकेगी या जुमाŊने से या दोनो ंसे, दंडनीय होगा।" 

3. अब, इसिलए, लोक Ůितिनिधȕ अिधिनयम, 1951 की धारा 126क की उपधारा (1) के अधीन शİƅयो ं
का Ůयोग करते Šए िनवाŊचन आयोग उƅ धारा की उप-धारा (2) के उपबंधो ंके ̊िʼगत, 6 नवɾर, 2025 (गुŜवार) 
को पूवाŊ˥ 7:00 बजे तथा 11 नवɾर, 2025 (मंगलवार) को अपराहन 6:30 बजे के बीच की अविध को, ऐसी 
अविध के ŝप मŐ अिधसूिचत करता है िजसके दौरान ऊपर उİʟİखत साधारण एवं उप-िनवाŊचनो ंके संदभŊ मŐ िकसी 
भी Ůकार के एİƪट पोल का आयोजन करने तथा िŮंट या इलेƃŌ ॉिनक मीिडया Ȫारा इसके पįरणाम के Ůकाशन या 
Ůचार अथवा िकसी भी अɊ तरीके से उसका Ůचार-Ůसार करने पर Ůितबंध होगा।  

4. यह भी ˙ʼ िकया जाता है िक लोक Ůितिनिधȕ अिधिनयम, 1951 की धारा 126(1) (ख) के अधीन 
उपयुŊƅ साधारण एवं उप-िनवाŊचनो ंके संबंध मŐ मतदान की समाİɑ के िलए िनयत समय पर समाɑ होने वाली 48 
घंटो ंकीअविध के दौरान िकसी भी इलेƃŌ ािनक मीिडया मŐ िकसी भी ओिपिनयन पोल या िकसी अɊ मतदान सवőƗण 
के पįरणामो ंसिहत िकसी भी Ůकार के िनवाŊचन संबंधी मामले के ŮदशŊन पर Ůितबंध होगा। 

  आदेश से, 
  एस.बी. जोशी, 
  Ůधान सिचव । 

अनुलưक 
Ţम सं. राǛ िवधान सभा िनवाŊचन Ɨेũ की संƥा एवं नाम 

1. जʃू तथा कʳीर 27-बडगम 
2. 77-नगरोटा 
3. राज˕ान 193-अंता 
4. झारखǷ 45-घाटिशला(अ.ज.जा.) 
5. तेलंगाना 61-जुबली िहʤ 
6. पंजाब 21-तरन तारन 
7. िमजोरम 2-डɼा(अ.ज.जा.) 
8. उड़ीसा 71-नुवापाडा 
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 ELECTION COMMISSION OF INDIA 
——— 

NOTIFICATION 
Nirvachan Sadan, Ashoka Road, New Delhi-110001/ Dated  13th October, 2025 

No.576/EXIT/2025/SDR-Vol. I—Whereas, the schedule for the current general election 
to the Legislative Assembly of Bihar and bye-elections to 8 Assembly Constituencies in 7 States                 
(as per annexure) has been announced by the Election Commission vide Press Notes                          
No. ECI/PN/316/2025 and No. ECI/PN/317/2025 both dated 6th October, 2025; and 

2. Whereas, Section 126A of the Representation of the People Act, 1951(in short R.P. Act, 
1951) specifies that "(1) No person shall conduct any exit poll and publish or publicise by means 
of the print or electronic media or disseminate in any other manner, whatsoever, the result of any 
exit poll during such period, as may be notified by the Election Commission in this regard. 

 (2)  For the purposes of sub-section (1), the Election Commission shall, by a general 
order.notify the date and time having due regard to the following, namely: 

 (a)  in case of a general election, the period may commence from the beginning 
of the hours fixed for poll on the first day of poll and continue till half an 
hour after closing of the poll in all the States and Union territories: 

 (b)  In case of a bye-election or a number of bye-elections held together, the 
period may commence from the beginning of the hours fixed for poll on and 
from the first day of poll and continue till half an hour after closing of the 
poll; 

Provided that in case of a number of bye-elections held together on different 
days, the period may commence from the beginning of the hours fixed for poll on the 
first day of poll and continue till half an hour after closing of the last poll.  

(3) Any person who contravenes the provisions of this section shall be punishable 
with imprisonment for a term which may extend to two years or with fine or with 
both" 

3. Now, therefore, in exercise of the powers under sub-Section (1) of Section 126A of the 
R.P. Act, 1951, the Election Commission, having regard to the provisions of sub-Section (2) of 
the said Section, hereby notifies the period between 7:00 A.M on 6th November, 2025 (Thursday) 
and 6:30 PM on 11th November, 2025 (Tuesday) as the period during which conducting and 
publishing or publicizing exit poll by means of the print or electronic media or dissemination in 
any other manner whatsoever, the result of any exit poll in connection with the aforesaid General 
and bye elections, shall be prohibited. 

4. It is further clarified that under Section 126(1)(b) of the R.P. Act, 1951, displaying any 
election matter including results of any opinion poll or any other poll survey, in any electronic 
media, would be prohibited during the period of 48 hours ending with the hours fixed for the 
conclusion of the poll in connection with the aforesaid general and bye-elections. 

By Order, 

S.B.JOSHI, 

PRINCIPAL SECRETARY. 
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 Annexure 
Sl. 
No. 

Name of State Assembly 
Constituency No. 

& Name 
1. Jammu and 

Kashmir 
27-Budgam 

2. 77-Nagrota 
3. Rajasthan 193-Anta 
4. Jharkhand 45-Ghatsila(ST) 

Sl. 
No. 

Name of State Assembly 
Constituency No. 

& Name 
5. Telangana 61-Jubilee Hills 
6. Punjab 21-Tarn Taran 
7. Mizoram 02-Dampa(ST) 
8. Odisha 71-Nuapada 

 
——— 

अधी¢क, सिचवालय मुġणालय, 

ǐबहार, पटना Ʈारा Ĥकािशत एव ंमुǐġत। 

ǐबहार गजट (असाधारण)1681-571+50-डी0टȣ0पी0। 
Website: https://egazette.bihar.gov.in 

 


